
Member 	 Vice—Chairman 

t' 	 _'.  , - - - J 	_WW 	-VA,'111 
40 a Wall  *k Uj 44uv I/ 

r 	 Q2§xAtiD_a~,b0_ 
. K~ 6e- j  

0. 

/Yo4ep- 
_-& ZMAWC6WI A4. 
40 v)cd 9/Mo 

21-  ~1 1 (19  

TIN 
AD ,  

Cf, 

f"br 
31 * 3* 0 1 

M5 

_FOR  I NO.  4 

See Rule 42 

IN THE CENTRAL ADMINISTRATIVE 'TRIBUNAL 
GUWAHATI BENCH 	GUUAHATI. 

EDER  SHEET 

APPLICATIEN-NO, 	 OF '200 
APPLICANT 	 U'~~ 	 7- 

RESPONDENT 	V , 

ovv\  ADVGCATE FOR APPLICol -j'( s ) 
'u 

ADVOCri"TE FUR RESPONDEN) 

I 
01 	s Notas Of tha Registry dated 

Order 'if the Tribunal 

-4f 

27,7.01 

4 

1-!~o 4 tA~ 

wo~ Liu 	 ob 

AZX~y  

Issue notice to show cause as to why 
the conte_mj~__proaeading shall not be initiated 
against the alleged contem ~nere *  

List on 31-8-2001 for order, 

Against the ordtir passed in 2392*2001 in 

G.A* 87/2001 9  the rasponcWnts have filecl a Writ 

APPlicatiom before High C -)urt which was numbered 

dhd registarad as, W.P.(C) 4991/2001 wherein the 

operation of the judgement y'and ordar of the Bench 

in above case ha4 been stayed by the High Court* 

In this circumstances s, the contempt applicatian 

stands dismissed* 
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IN  THE  CENTRAL  ADMINISTRATIVE  TRIBUNAL:: GUWAHATI BENCH 

C.  P.'  N o. 	 of 2001 

IN THE MATTE ~ OF 

An application under Section 1.7 of 

the A.T. Act, 1985 read with Rule 24. 

of 	the C.A.T. 	(Procedure) 	Rules,, 

1987. 

- AND 

lN  THE MATTER OF 

Judgment and order dated 23.2.2001 

passed in O.A. No. 87/2000 (Shr.i T. 

'Jilangamba Singh & 2 Ors. Vs- Union 

of India & Ors.) 

AND 

IN  THE MATTER OF 

Willful and deliberate violation of 

the sai,d order dated 23.2,2001'.' 

AND 

IN  THE MATTER OF 

1. 	Shri T.*Jilangamba , Singh, 	Son 

of Late T. Kunjabihari Singh, 

resident of Sago"band 	Thiyam 

Laikei, 	P.O. 	& 	F.S:, 	Imphal, 

working as Extra-Departmental 

Branch Post Master, Sagolband 

EDBO, Manipur. 
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Md. 	Tahir Ali, SIO Md. 	Kasim 

Ali, resident of Kwakta village, 

P.O. & P.S. Mairang, working as 

Extra Departmental Branch Post 

Master, Kwakta EDBO, Manipur. 

Shri N.Mohesh Singh, 	S/O 	N. 

Achou Singh, resident of Khordak 

Ichia 	village, 	P. 0.. 	& 	P.S. 

Moirang, 	working 	as 	Extra- 

Departmental 	Mail 	Carrier, 

Khordak Ichia EDBO, Manipur. 

Petitioners 

Versus 

Shri 	V. 	Chitaley, 	Chief 

Postmaster General, N.E. Circle, 

Shillong-793001. 

Shri G. Nian, Director of Postal 

Services, 	Manipur, 	Imphal- 

795001. 

".. Contemners/Respondents 

The humble petition on behalf 

of the abovenamed Petitioners 

MOST RESPECTFULLY SHEWETH 

1. That the Petitioners being aggrieved by their non-

promotion as Postman insptie of they being qualified 

for the same. As per the departmental norms, the 

Petitioners 	who 	are 	surplus 	qualified 	extra- 

I 
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departmental Agents are required to be accommodated in 

any of.the neighbouring areas/divisions, if there is no 

vacancy in their parent division. Since the Respondents 

did not promote the Petitioners as per the said norms 

and was . dilly dallying with the matter, -the Applicants 

had no other alternative -'than to approach this Hon'ble 

Tribunal f.irstly by filing O.A. No. 243/99 and 

thereafter by filing yet another O.A. being 0,A. No. 

87/2000. The O.A..No. 243/99 was disposed of with a 

direction to consider the case of the Petitioners. 

However, when the case of the Petitioners was not 

considered, the Petitioners once again approached this 

Hon'ble Tribunal by filing O.A. No. 57/2000 which was 

disposed of by an order dated 23.2,2001 with the clear 

direction to complete the exercise as indicated in the 

order towards appointment/promation of the Petitioners 

within, a period of three months. 

A copy of the said order dated 2'3.2.2001 is 

annexed as ANNEXURE-1. 

2. That the Respondents inspite of receipt of the copy 

of the said order in the last part of February 2001, 

have not done anything in the matter and the 

Petitioners still continue to suffer for the -apathy 

shown by the said Respondents. The exercise which was 

directed to be carried out by this Hon'ble Tribunal in 

its order dated 23.2.2001 passed in O.A. No, 871209JO 

towards appointment/promotion of the Petitioners they 

being qualified extra - departmental agents, is Yet to be 

carried out by the said Respondents and 'they are 

sitting over the matter without doing anything, 

~ I 
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3. That the Petitioners submitted the copy of the said 

judgment to the Respondents personally a.part from 

receiving 	the said judgment by 	the 	Respondents 

themselves. In addition, the copy of the judgment was 

once again sent to the Responden.t.s by the Advocate of 

the Petitioners, by his letter dated 8.3.2001 urging 

upon the said Respondents to give posting to the 

Petitioners as per their option in the Divisions like 

Arunachal, Meghalaya or elsewhere. However, no response 

has been shown to the said letter .sent by the Advocate 

of the Petitioners. After service of the said letter 

also, the Petitioners have personally met the said 

Respondents urging fon implementation of the order of 

this Hon'ble Tribunal. However, no response has been 

shown to the said order of this Hon'ble Tribunal. -  

4. That the aforesaid conduct of the Respondents has 

made them liable for contempt of this Hon'ble Tribunal. 

It is a clear case of willfu! violation of the said 

order of the Hon'ble Tribunal. Inspite of repeated 

approach by the Petitioners, the said Respondents have 

not shown any regard to the order of this Hon'ble 

Tribunal. The t ~ime limit fixed by the Hon'ble Tribunal 

in the said order has already expired and no action has 

been taken by the said Respondents. To the best of 

knowledge of the Petitioners, the Respondents have not 

initiated any action towards carrying out the exercise 

as directed by this Hon'ble Tribunal. and are simply 

sitting over the matter. 

~ 1 
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5. That above being the position in the mattpr of the 

order dated 23.2.2001 passed in O.A. No. 87/2000, the-

Petitioners are left with no alternative than to 

approach this Hon'ble Tribunal for initiating contempt 

of court proceeding against the Respondents coupled 

with invoking its power under Rule 24 of the CAT 

(Procedure) Rules, 1987 towards implementation of the 

said order, 

6, 	That the Respondents being guilty of willful and 

deliberate violation of the order dated 23.2.2001 

passed in O.A. No. 87/2000, they are. liable for 

prosecution and -consequential punishment. as per the 

provisions l of the contempt of court Act and Section 17 

of the Administrative Tribunals Act, 1985. Apart of 

initiating contempt of Court proceeding and imposition 

of punishment on the Respondents, the order dated 

23.2.2001 is required to be implemented/executed in the 

manner and method as has been provided for under Rule 

24 of the said Rules to give complete justice to t-he 

Petitioners. 

7. That this application has been filed bonafide and to 
. 

secure the ends of justice. 

In the premises aforesaid, 	it is 

most respectfuIly prayed that the I-lon'ble 

Tribunal may be pleased to issue notice 

to the Respondents calling upon them as 

to why contempt of Court proceeding shall 

not be drawn up against each and every 

one of them for willful and deliberate 

~ I 
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violation of the judgment and or-der dated 

23,2.2001 passed in O.A. No. 87/2000 and 

upon hearing the parties on the cause or 

causes that may be shown and on perusal 

of records, be pleas-ed to pass 

appropriate order thereon punishing the 

Respondents and further be pleased to 

pass necessary order Linder Rule 24 of the 

C.A.T. (Procedure) Rules, 1987 towards 

effective i -mplementation of the said 

judgment without any further delay and/or 

be pleased to pass such further or' other 

orders as this Hon'ble Tribunal may deem 

fit and proper. 

And for this, the Petitioners as in duty bound, 

shall ever pray. 

Affidavit ... 

6~ 
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A  F F  I D A V I  T 

1, Shri T. Jilangamba Singh, aged about 23 years, 

son ofLate'T, Kunjabihari Singh, resident of Sagolband 

Thiyam Laikei, P.O. & P.S. Imphal, working as Extra- 

Departmental- Branch Post Master, Sagolband 	EDBO '  

Manipur, do hereby solemnly affirm and state 	as 

follows; 

1, 	That 1 am the Petitioner in the present petition, 

conversant with the facts and circumstances of the case 

and therefore competent to swear this affidavit, I am 

also authorised by the other Petitioners to swear Ithis 

affidavit on their behalf. 

3. That the statements made in this affidavit and in 

the accompanying petition in paragraphs 2)3( ~ CtImt 

I - 	are true to my.knowledge ; those made in 

paragraphs J-  being matters o.f records are true 

to my information derived therefrom and the rests are 

my humble submissions before this Hon'ble Tribunal. 

And 'I sign this-verification on this 'Che 

day of July-2001. 	

S4~z. 

	

/Id nti ie by me 	
--------------- 

Deponent 

A  d4.oclea t e 

Solemnly affirmed and declared before me 
by the deponent who is i-dentified by Shri 

Advocate on th i s 
~hez5j-d day of July 2001. 

41). 	A 

Advocate 
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DRAFT CHARGE 

	

Thq 	Respondents are guilty of 	willful 	and 

deliberate violation of the ordier dated 23.2.2001 

passed in D.A. No. 87/2000 inasmuch as inspite of 

repeated approach by the Petitioners, the said 

Respondents have not done anything in the matter 

although as per the said order, same was to be executed 

within a period of three months from the date of 

receipt of the copy of the order which has since long 

expired. 



CENTP/m m)1-ijPjjq, -V 	I V J." -j-p J., j! ijNj\ 1, 

A 1 1 A 

Original App.). 	 No. F37 of 2000. 

Da (-  e o f 0 r (I f-? I , 	 t 1) e 2 3 r cl d i 	f 0 1) r un y  

o 11 	 C' I 	\-"d I 	Y 	C,  

o n b I e M r 	K. K-Sharma, Member (A). 

Shri 	'P. 'Jilailgaint-'a Singh 
Slo (I..) T. Kunjal-dhari, Si.!jali, 
e s,  i deTIL of Sagol.band T,hiy,~ Tll 1,0. 1'~ ka j. 

p . F, 	1111plirl.] 
Fniployed 	il 	F x I: 	hol)(Irl 11! (- I 11, o I 
I'()!! I I: 	Ag o.1 ba n(Y 1:,J)VIo, m a.  rj:i pu r S o t: P. 

2. 	 H d - 	J'a 1) i 1: ' A 1. j. 
SIO P) d - K a S j. III A I i 

Of Kwakta village, 
P.O. & P.S. moirangi 
F"'PI-OYed a!--,  E', xtra DeparUneifl:al. Brmch 

-1 k t: a It 	 PO 3 	3 t. Pr , Kw, 	E 1) 1A 0 	fla I i i, p u r 

r-1011pril 'Singh 
S/o N. Achou Singh, 
lie sj Clelit of Kh or-  do k I C h 1 11 V j. 1. 1 a Cj 
I - 0 	11  S . Mo I r a n 
riliployed as Extra Depa.rLffiental Mail 
C 	r i e t, , K I i n r. d o k I c h i n F 1) BO , M a n j, p I) I.-  S tal t e A 6t,  

. . . Applicants 

By Advocate Mr. B.K.Sharnm. 

-versus- I 

Union of India, 

The Chief Poatmaster General, 
No). L h 	s t p ril C j. r-  c J 

j.1. .1. o 	-7 9 3 0 0 1 

Ilie Direcl-or of Pos ~7)evj.cps, 
Ha n i. PU r 
I mp h a I - 7 9 5 001 

. . . . Reapondpilts 

By Advocate Mr. B.C.Pathak, Addl. C.G.S.C. 

R  1) U R ( ORAL 

CHOWDHURY J-(V.C.). 

'I'li r, 	r) 10. y 	c o n t r o v e u r, y 	rai ,-.1 e. (3 	j. 11 	I ~ I I j. s 	",1 	1'. Ca t .1 Oil 

relates to alDsorpI:i.on of the s ul r p 1. us 	C') ~ !-- ra 

	

~f 	 Co I'l t (I 



1 4, - 10- 	- 2  - 
Age tits 	Of 	 V  j f,:  i ()I I.  

	

E,  e a 	 w I 1 0 1  r  

	

arld by 	 ppi i 	oil  

for a di rectliun 

	

0 	t- 
n 1 -. 	o f: 	Pf) 	 'Yll 0 n 0 	r 1) 	n 	r) r) r r) n c: I r,  r3 	on r I I a r 

e L o fir e 	t Il e 	I ,  I:. j' L) 	
order 	d a t e- d 

.17 . n , o c) 	A HIr ()('I li(i 	r: 

0 f the a Ppl i c,-:i n ts 	I'll e respondents by 	s order dated 
15-'11.99 disposed of the repre!-~ entatiojl. 

2. 	 Mr. p 	r I. 	P I 1 1 C) I , 	C(III 11r. 	J1 	 q 

all behalf of-.,  J:hQ 	 ITIE'li'llY elliphatized 	tile  f,:i (- 

that as per Lh ~' dePirtmental norm.9 tile SUK-F)IL's qualified 

Agejjtc3 	Cou I J be a c.  romillool 'I t: e d i n a ny of 
t lip n ei C1 11 bou r i ilf-I 

/' 	
""' e I--  "'POT'd Oil 1: a i I' j. 1 ~ ,.3 orde r (3,1 t (,,d 

15 11 . 9 9 men L i oiier3 a bou t f he propos ed a c t i ( ~)rl f or f il I i jig  

u P Of t lie p os t, . The rplevant. portion of Paragraph 2. (ii) 

of the order d, 15 . I I . 9 ,) i s r  r, p 	1)  c  I, d b ,:,  

As 	h e instruction.ct per 	 contained i n 
r 1: it I e r i t De p, 	 0 f PO S ts No t i f i c a t i. on No . 44-31/87-- 

SBP-1 dated 06.07.89, the unfilled vacancies of 
POS t III ,  r 	 -it-) cadre of a d:ivision ma 	 b 

	

y i-.)e filled up 	y 
S ,) 	11  -9  q U a 1, i f i e d c a n c) i da t e s o f 	C  o t 1) e r I i v is i 0 n s Re-gion oil !:he I- iasis Of. a cominon regional. 
f I I e r i. t J i a t - In tile North-Eastern Postal Circle 
there 	are 	two 	Regions, 	i - e 	PMG's 	Region consisting 	Of 	divisions 	in 	e 	States 	of 
M 	P 	NJ. 7, 0 1,-  a CPt-IG'a Re(lion c 	t. J I f,l 	o 	C,  i V 	0 ns 	J 11 	r~ 	 f A j: u Ila c 11 ~) 1. 	Pradesh, 	Meghalaya 	a rid 	T r i p u ra . However, t he pr o v i s o n o f recruiting s u r p I u s 
candidates f rom other divisions has not been resorted to in - this Circle earlier due to the 
Perceived dif ficultips lj.j<ely to be faced by th 
candic3al:eo C) f Oil'? State going 1-Ind working in 
ano" er  State it" tile cadre of Poqtrilarl. However, 
considering the willingness of some candidtes, 
wh 0 h a \1  P represented for their absorption i n 
0  t  11  e r  d i v i 3  i 0 1-1  s , it was ~ ecided 	to offer one 
LI(If.i. 1. ted 	vacancy Of Ill. zOr ,) M W is ion to - t he 
s u r p I un 	J. i f i e (I 	S 	C a 11 d .i Cl,., 1-.  (-~ r.) 	IMa n i pu r 	a rid 
N ag'311 ld divisions falling within t ~ fll? Region of 
PMG on the basis of common regio.;al merit list, 
subject to willingness of Such candidates. 
Action has already bef-n takpri to ascertain the 

q 	of 	 or, 
0 1.-  ITin.q t -. 

	

I 	fill'[ 

- till 	W V.i -:,.i oll. 

Co n t. d . . . 
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I I w 	I I P 	a tol, r.11te 11 V. J oned 	po 	a fill 	i t. 	1.) e a r s 

Ile a p J oI I J. a t: o r. t Il e S1,  

vacancy of mizaram Division by the aurpluo candjj. ~ ,7.ltes from 

Manipur and NauriJand. Mr. B.C. Pathak. Wrilpti Addl. 

C As C . h"","'of tod th"'ll: ~lqa i the vlcauci ,:~ rl in 

the neight)CUOVIg states surplus qualified ca I  ndidates may 

be accommodat.p.d ~--,ubjecA to availability of vacancy. Rul( - s 

- 0 	ill 	 t h as'? a i i d p o J i. r, y a r 	Ill;)  d 	f 	u p the pcat by manning 

posts. tie respondents are to Lake care for appopaing 

personn 	f row 	tile 	respective 	area 	0 11 	d mi. ni. rii t ra t 3. v e 

exigencies. 	 Ru l es a lso rwavicips i>r accrimlmdating 

the qualified candidates from 6eighlommi ny stgtel. In 

these circumsl ~ an(--es we a re of t he v i ew Hvit the case of 

the appl icanks a r P rmqll i 1­ e ( i I-,0 t h" 9h t 

Of policy decision. The applicatl ~ s ;..ire found qualified. 

Yj 
. 	

'Therefore i t is all appropriate case for the res I  pondenr 

thority Lo consider their appoWment an promotion to 

post of Postman A any of the Division in the Region 
44  

r 1 	 of the X9,eping in A nd t he P01 i CY I yu i del i nf~~3 	"or Fln 

u n a e Amen l: 	Mr 	Sharma, 	learned Sr 	 J. 	for 	t h e 
3P  

I' ,-' v e g i 11 e n has submitted that tl.se 	p p J c a 11  t~ ~9' z applicants 

their choice f 	 -1 11 al 	o - or ,ippo,i.ntmen ~. either 	n 	i. u n r r 	Pr a, . e sa 

a r i n megha I aya The respondents are W c 011 si der  V e  ' r  

cases subject to availabUitY o f  pos ts and admini-stratAve 

excigency for post ing them in these areas Or it not 

anywhere keeping in mind j,ts policy decision. 

lee, 

3. 	 app.1 i cat ion 	i a 	a 	0 W e d 	t o 	t. 1) e 	extent 

indicated above. There s h a I I 	however no, order as to 

costs. The respondents are directed to (-(_)mpj.P_te the above 

.,pxercise within a period at three months from the date of 

receipt y a cmt if ied copy' of this order 

0:A, 	 5d/VICE CHAIRKAN 

F-MOLF-, A) 
o ll, 

C 


